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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERASAD BENCH .
AT HYDERABAD. A
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0.A.No.283/1999,
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detween:
N.Rajpal. ‘e Applicant.
and

1« The General Manager, South Central
- Railuay, Rail HNilayam, Secundersbad.
' ) .

2. The Divisional Railuay Manager,
Hyderabad Division, Secundersbad.

3. The Divisional E£lectiical Enginaer,
Constfuction, S.C.Railuay, '

Secunderabad
4, K,Srinivasa Rao. - Respondents.,

Counsel for the Applicant: 5ri S.Ramakrishna Rao.

Counsel for the Rpspnnﬂants: Sri V.Rajeswara Rao.

Hon'ble Sri R.Rangarajan,mamber (&)
Hon'ble Sri B.S.Jai Parameshwar ,Member (J)

SUDGMENT .
(by Hon'ble Sri R.Rangarajan, Mamber (A).

Heard Srl S.Ramakrishna Rao for tne Applicant

and Sri V.Rajeswara Rao for the respondents.
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This B.A., is filed to set aside the impugned
Order Ko. YR/121/Admn/Elsc./Vol.III dated 17.2.1995
(Annexure A-1 Page 1D.to the Q.A.) by which the applicant
was revertad from the post of Ad hoc seniaor clerk to
Junior Clerk and for conseguential direction to continue
the applicsnt to work as Senior Clerk as the applicant
has been continuously working as senior clerk for the
last 4 years, even by creating supernumerary post for the
applicant as his juniors cannot super sede him sven under

out of turn promotion by virtue of his seniority with

all the conseguential benefits.

Today when thé 0.A., was takan up for heariﬁg,
the learnsd counsgl for the respondents produced
letter No.YR/121/Admn/5r.Clerk/Elec. dateg-22.2.1999
which has besn taken on fila, whaersin 1t is stated thaﬁ
the impugned ordersof reversion dated 17.2.1999 are
kept in abeyancs until Further orders.

In view of the abous, the learfied counsel
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for both sigdes submit that this B.A., has bacome infructuous

The O.A., is disposed of as inffuctuous. Howaver, the

applicant is at liberty to move the Tribunal if he is

aggrisved by any reversion orders issued later. No costs.

M

(R .RANGARAJAN)
Member (A)

_________ /L, w

Dictated in opsn Court. yeAly
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